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    Email: irfan@prestigeconstructions.com 

5. M/s Prestige Estates Projects Ltd, Chennai

    Represented by Head of Business Operations

    Prestige Polygon- top floor, #471, Anna Salai

    Nandanam, Chennai-600035

    Phone: 044 42924000

    Email: nagaraj.c@prestigeconstructions.com 

6.TAMIL NADU POLLUTION CONTROL BOARD

   Represented by its Member Secretary

   Corporate Office, 76, Mount Salai, Guindy

   Chennai- 600032,    Phone: 044 22353145

   Email: tnpcb-chn@gov.in                

7. Managing Committee of

    Prestige Bella Vista Flat Owners Welfare Association

    Represented by Mr.Balachander. B as Secretary 
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8. Managing Committee of

    Prestige Bella Vista Flat Owners Welfare Association 

    Represented by Mr. Balakrishnan. SS as President       

    Flat No. 181012, Tower 18C, Prestige Bella Vista

    Ayyappanthangal Village, Mount Poonamallee Road

    Kanchipuram District, Chennai – 600056, Cell No: 9987377654
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REJOINDER  TO  THE  COUNTER  STATEMENT  FILED  BY  4&5  th  

RESPONDENTS  IN  INTERLOCUTORY  APPLICATION  NO.  181/2021  IN

ORIGINAL APPLICATION NO. 21/2021: 

THE APPLICANT NAMED ABOVE MOST RESPECTFULLY SHOWETH:- 

1. That the instant Rejoinder is being filed by the applicant to the counter statement

filed by 4&5th  Respondents dated 04/04/2022.  Applicant denies all  averments and

allegations  contained  therein,  except  to  the  extent  specifically  admitted  herein.

Applicant puts the 4&5th Respondents to strict proof of all averments and allegations

that are not expressly admitted herein.
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2. That the Applicant has filed a complaint against respondents 1 – 8 before Hon’ble

NGT(SZ)  vide  OA.No.  21/2021(SZ)  for  violation  of  conditions  imposed  in  the

Environmental  Clearance  and  also  regarding  other  permissions  granted  to  the

Respondents 4&5 for their project. 

3. That  the  Applicant  filed  an  Interlocutory  Application  with  no.  181/2021  on

14/11/2021 to 

1. Cancel all illegal car park spaces allotted by 4&5 th Respondents to residents in

Prestige Bella Vista violating stipulations in EC and CTE 

2. Direct them to submit detailed list of car park space allotment with drawing

before Hon’ble Tribunal 

3. Direct them to “coordinate with local traffic police to work out schemes for

regulating increased traffic flow in the premises due to the project” as was

stipulated in the CTE issued by respondent 6.

4. That the  4&5th Respondents allotted car park spaces over public spaces including

CMWSSB owned  culvert  and  road  width  margin  in  Prestige  Bella  Vista  Project

violating  Environmental  Clearance  Stipulation  Part  A-  Specific  Condition-II

Operation Phase (xii) – which states that Parking should be fully internalized and no

public space should be utilized for parking. It violated CTE(A) – Specific condition

13 and CTE(W) – Specific condition 30 which insisted that vehicles should not be

parked in public places and roads inside the project. 

5. That the 4&5th Respondents admitted in the Para 3(i) of the Counter Affidavit that

“the Answering Respondents have obtained a No Objection Certificate (NOC) from

CMWSSB to construct a culvert over the said land to facilitate the residents/owners

as well as the Answering Respondents to easy access/ pass over within the Project.” 

6. That the 4&5th Respondents argue in Para 3(i),(ii)  that  they acquired the right to

construct and use the culvert land for the project purpose by way of the NOC granted

by CMWSSB and such right of usage is not fettered and they can use the culvert in

any manner whatsoever, including assigning car parking spaces.  They further argue
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that the culvert constructed is not a public road and they have allotted 16 cars parking

spaces  over  the  culvert  which  is  not  in  violation  of  any  environmental  laws,  or

conditions  set  out  in  the  EC/CTE.  Applicant  strongly  objects  to  these  blanket

statement made by the 4&5th Respondents as false and misleading.

7. That the land owned by CMWSSB in S.No.51/1B2 and 51/1C2 include the culvert

constructed over the said land. This land is indisputably a Government Land. The

said land divides the PBV Project into a northern and southern portions. Respondents

4&5 obtained an NOC from CMWSSB for Right of Way to use the said land and

to construct a culvert as access to reach the other side of the property only .

(Please  refer  to  the  NOC issued  to  the  4&5th Respondents  dated  30/03/2012

attached as Annexure-2). So, they can’t use the culvert for any other purpose other

than to use as access to reach the other side of the property.

8. That the 4&5th Respondents have already admitted in the Counter Statement vide

Paragraph 3(iv) that the CMWSSB's land does not fall within the Project and the said

land neither forms part of the common area nor does the owners of the apartments

within the Project, including the Applicant herein, has any undivided share (UDS)

over it. 4&5th Respondents violated EC/CTE conditions and committed encroachment

by allotting  car  park  spaces  along the  culvert.  So,  4&5th  Respondents  committed

perjury by giving false affidavit  that  they have not encroached public spaces and

roads and pedestrian pathways.

9. That the Conveyance Deed of UDS that was executed between 4&5 th Respondents

and the residents transferred the Right of Way easement to all the residents of the

Apartment Complex including applicant as per section 13 of Indian Easement Act –

‘Easement of necessity and quasi easements’ wherein one person transfers or

bequeaths  immovable  property  to  another,  the  transferee  of  legatee  shall  be

entitled  to  such  easements. Hence  applicant  has  a  locus  standi  to  raise  the

encroachment of 4&5th Respondents over the said culvert and public roads violating

Environmental Clearance stipulations and CTE stipulation. The complaint was filed

by the Applicant whose right to use culvert and public road width was prejudicially
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affected due to the environmental violations committed by 4&5th  Respondents. So,

the suite cannot be dismissed on the ground that the usage of culvert for car park can

be raised by 4&5th Respondents, CWMSSB or 16 allottees only.

10. That the averment by the 4&5th Respondents that the culvert land is not a public road

or pedestrian pathway is completely erroneous and distortion of facts. By definition,

culvert is a  tunnel carrying a stream or open drain under a road or railway which

actually forms an integral part of the road/railway. The said culvert was constructed

over  the  CMWSSB owned land as  per  the  terms  and conditions  of  NOC which

connected the 7.2M drive way in the north with the drive way in the south and hence

formed an integral part of the 7.2M wide main drive way (public road) situated in the

middle of the project  with cluster 2 on the eastern side and clusters  1&3 on the

western side, which is evident in the layout plan. The 4&5th Respondents admitted in

the counter statement that they constructed 18M wide culvert instead of 7.2M wide

one which is actually a violation of planning permit conditions. 

11. That the ‘NOC for Right of Way’ does not give them permission to use the culvert

for any other easement other than to use as access to reach other side of property as

per section 4, 6 and 28(a) of Indian Easement Act, 1882. Section 4 and 6 of Indian

Easement  Act  deals  with  the  definition  of  easement  for  a  particular  purpose  and

section 28(a) deals with the extent of the Right of Way easement, that the Right of

Way of any one kind doesn’t include Right of Way of any other kind. So, allotment of

car park spaces over the culvert land by 4&5 th Respondents is illegal. More over, the

competent authority of CMWSSB (Engineering Director) has no authority to give

permission to 4&5th Respondents to allot government land to residents for car park

spaces. Applicant sent an RTI query to CMWSSB to know what action was taken by

them against encroachment on their land by Prestige Builders but they transferred the

query to TNPCB (Refer to Annexure-1). Both CMWSSB and TNPCB evaded this

query by shifting the responsibility to the other party and did not respond to the query

so far  (Refer to Annexure-3).  Finally,  Applicant sent an email  complaint  against

4&5th Respondents for violations of NOC conditions and allotment of car park spaces

along culvert to MD, CMWSSB on 14-04-2022  (Refer to Annexure-4). Applicant
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got email from the SE (WT&T), CMWSSB informing that show cause notice for

cancellation of NOC has been issued to 4&5th Respondents on 25/04/2022  (Please

refer to Annexure 5). 

12. That Hon’ble Tribunal has a jurisdiction to decide on the matter of encroachments on

to public  spaces and public  roads  inside this  project  as  it  violated environmental

clearance stipulations Part A Specific condition – II Operational Phase (xii) and CTE

stipulations, CTE(A) – Specific condition 13 and CTE(W) – Specific condition 30.

All of these stipulations insist that vehicles should not be parked in public places

and roads inside the project. 

13. That 4&5th Respondents allotted more than 300 car park spaces over public spaces

and pedestrian pathways along public roads in this project violating Environmental

Clearance  and  CTE stipulations.  They  have  not  yet  disclosed  the  parking  space

allotments in public, in spite of several requests by the Resident Association and the

Applicant  himself.  4&5th Respondents  denied  in  their  Counter  Statement  to  the

Original Application dated 07-10-2021 that they had encroached the public spaces.

But they admitted in their Counter statement to IA 181/2021 that they had allotted 16

car park spaces along the CMWSSB culvert land to residents which is indeed an act

of encroachment on to public road. 

14. That the 4&5th Respondents submitted in the Form-1A for prior EC that “Sufficient

parking  space  is  provided  within  the  project  area  to  accommodate  the  vehicular

population in full. Internal roads, pedestrian pathways are separately earmarked and

provision was provided for 3769 car parks. Internal roads will run all along the site

and  the pedestrian pathways will be provided on the either sides of the road.”

But  they  miserably  failed  to  keep  up  these  declarations  (Please  refer to  V.  Air

Environment-  section  5.4  of  Form-1A,  submitted  to  Director  of  MOEF on

18/06/2012).

15. Any act of encroachment is a very grave public wrong and it should be removed to

ensure  public  order  and unhindered access  and movements  in  the  road.  Supreme
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Court in its Judgement dated 27th January 2011 in Civil Appeal 1042/2011 reiterated

that  “Any  act  of  encroachment  is  a  wrong  committed  by  the  doer.  Such  an

encroachment  when made to  a  public  property  like  encroachment  to  public  road

would be a graver wrong, as such wrong prejudicially affects a number of people and

therefore is a public wrong. So long any obstruction or obstacle is created to free and

unhindered access and movement in the road, the wrongful act continues thereby

preventing the persons to use the public road freely and unhindered.” Supreme Court

dismissed the  appeal  and upheld the  decree  passed by High Court  to  vacate and

remove the unauthorized encroachment within a period of 60 days. 

POINT BY POINT OBJECTION TO THE COUNTER AFFIDAVIT BY R4 & R5:-

16. That the Applicant objects to the averment in Para 6 as false and mischievous. 4&5 th

Respondents can’t handover the management and maintenance of the Project to the

duly  formed  Association  without  obtaining  CTO after  CTE as  per  BP No.65  of

TNPCB dated 27/11/2019. 

17. That the Applicant objects to averments in the Para 7 as false and misleading. The

culvert over the CMWSSB land is government land and form an integral part of the

public road inside the Project. The allotment of car parking on the culvert land indeed

violates EC/CTE stipulations.

18. That the Applicant objects to the averments in the para 8 as false and misleading. The

2nd Basement was always flooded with rainwater during all  rainy seasons without

continuous pumping of water outside the basements, starting from 2015. The water

reaches  knee  level,  in  case,  the  pumping of  water  is  stopped for  12  hours.  The

photographs attached in the IA 181/2021 as annexure-1 clearly show the water level

above ankle level in the second basements.

19. That the Applicant makes strong objections to the averments in Paragraph 9 as false

and mischievous. Applicant was fully justified in parking his vehicle over the culvert

(government  land)  rather  than  risking  his  safety  by  parking  his  car  in  the  2nd
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basement and the 4&5th Respondents have no right to harass the applicant by locking

his car and imposing fine. Applicant would like to highlight the fact that Chennai

Traffic  Police  allowed  temporary  parking  of  vehicles  along  Road  Flyover  near

Velachery MRTS station and GN Chetty Road Flyover by scores of residents during

the same period of heavy rain from 7th to 9th November 2021. 

20. That the Applicant strongly objects to the averment by the Respondents in Paragraph

9 that “the Applicant, having himself violated the parking norms within the project,

has approached this Hon’ble Tribunal with unclean hands,” as false and outrageous.

The wisest decision in the case of incessant rainfall is to  move the vehicles to

higher ground and the applicant diligently followed the time tested principle

during  the  period  of  incessant  rain  in  November  2021.  Actually,  4&5th

Respondents have been operating the project for 7 long years without Completion

Certificate,  CTO  and  CTE  violating  all  building  laws  and  environmental  laws

enacted  in  this  country.  Applicant  approached  Hon’ble  Tribunal  as  the  last  and

desperate measure to seek justice  (Please refer to Para 4-g in Page 5&6 of the

Rejoinder to CA of 4&5th Respondents dated 19/10/2021).

21. That  the  Applicant  objects  to  the  averments  made in  the  Paragraph 10 by 4&5 th

Respondents  as false and insensitive.  There  were reports  about  car drivers found

drowned after rainwater inundated basement parking area of apartment complex due

to  the  flooding of  rainwater  during  2015,  2018 and 2020 and Applicant  is  fully

justified in exercising safety and caution during the period of incessant rain. 

22. That the Applicant denies all averments in the Paragraph 11 of the counter statement

as false and baseless.  Applicant has clearly described proof of parking violations

committed by 4&5th Respondents elaborately in the (i)Original Application,  (ii) the

written statement  filed by applicant  dated 25-04-2021,  (iii)  rejoinder  to  the  Joint

Committee filed by applicant on 28-08-2021, (iv) Rejoinder to the counter affidavit

of R4 & R5 filed by applicant dated 19-10-2021 and (v) Rejoinder to the counter

affidavit  of  1st  Respondent  filed by applicant  dated 24-10-2021,  (vi)  Rejoinder to

TNPCB Report filed by Applicant on 15/09/2021, (vii) Objections filed by applicant
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to  the  further  report  of  TNPCB  on  10-02-2022  and  (viii)  Objections  filed  by

Applicant to the further report of Joint Committee on 21-03-2022.

23. That the Applicant denies all averments in the Paragraph 12 as false and misleading.

4&5th  Respondents  failed  to  adhere  to  the special  conditions 29  and  30  of  the

CTE(W) issued to PBV by not intimating the traffic police about traffic violations

and  not  seeking  help  from traffic  police  to  control  increased  traffic  flow  in  the

project.  So  they  are  indirectly  responsible  for  the  frequent  traffic  violations  and

accidents happening in the residential complex. Applicant is not raising this issue for

the first time as an after thought as alleged by the Respondents. In fact, Applicant

raised  the  issue  of  Traffic  violations  and  accidents  happened  in  the  residential

complex in the Original Application 21/2021 itself. (Please refer to page 125 to 129

of OA 21/2021). 

24. That the Applicant denies averments in the paragraph 14 of the counter statement that

“the 4&5th Respondents haven’t encroached the culvert”, as false and misleading.

25. That the Applicant denies all avermets and allegations made by the Respondents in

the Paragraph 15 as false and baseless. They could not produce even a single proof to

substantiate their claim. 4&5th Respondents even failed to produce the NOC issued to

them by CWSSB fearing that it could expose their deceit and lies.

PRAYER

It  is,  most respectfully prayed that the Honorable Tribunal may be pleased to reject the

counter statement filed by 4&5th Respondents and  pass appropriate further orders as the

Hon’ble Tribunal may deem fit and proper in the facts and circumstances of this case and

thus render justice.

Applicant  

  Party in Person
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 AFFIDAVIT

I, Dr. Anupkrishnan.V, aged 57 yrs, son of Late K. Viswanathamenon, resident of Flat

7173,  Prestige  Bella  Vista,  Tower 7,  Ayyappanthangal  Village,  Chennai-600056,  do

hereby solemnly affirm and declare under:-

1. That  I  am  the  Applicant  in  the  OA  No.  21/2021(SZ)  and  in  the  Interlocutory

Application No. 181/2021 and I am well conversant with the facts and circumstances of

the case and is competent to swear the present affidavit.

2. That I have read the contents of the Rejoinder to the Counter Statement filed by the

4&5th Respondent in IA No. 181/2021 in OA No. 21/2021(SZ) and the same are true and

correct and is drafted by my own instruction.

Deponent

VERIFICATION:-

Verified  at  Ayyappanthangal,  Chennai-56 on the  29th April  2022,  that  the  contents  of  the

affidavit are true and correct. No part of it is false and nothing material has been concealed

therefrom.

Deponent
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To 09-11-2021

Public Information Officer/Executive Engineer (530 MLD)

Chembarambakkam WTP(S3O MLD), CMWSSB

U$an Administration Building, No.75, Sanfiome High Road,

RA Puram, M R C Nagar, Chennai- 28

Sub: Application seeking infomradon under seoion 6(1) of RTI Act 2005

Sir,

I am Dr.Anupkrishnan.Y resident o{ Flat 7173, Prestige Bella Vista, Mount Poonamallee Road,

Ayyappanthangal Village, Kanchipuram Distrio, Chennai-600056.

I would like to seek the following information from your office regarding the NOC issued to M/s

Prestige Estates Projec$ Ltd for the construction of Prestige Bella Vista residential project under

seaion 6(1) of RII Act 2005.

1. Please issue me a copy of the letter of NOC issued to M/s Prestige Estates Pmjects Ltd dated

30/0a20t2.

2. ls the RCC culvert constructed at both crossing over CMWSSB land owned by M/s Prestige

Estates Projects Ltd?

3. If not, Did CMWSSB give permission to M/s Prestige Estates Projects to allot car park

spaces along the road width margin of both RCC culvert to flat owners of Prestige Bella

Vista Projects?

4. Has the allotment of car park spaces along the RCC culvert violated the conditions of NOC

issued to Prestige Estate Projecs Ltd?

5. M/s Prestige Estates Projects Ltd alloted car park spaces along the entire stretch of RCC

culverl upon payment to the flat owners of PBV violatilg stipulations of Environmental

Clearance Letter issued to drem. What action are you planning to inidae against M/s

Presrige Estates Projects Lrd?

I am here with enclosing DD ,, i4:ttrt (a-m SBI dated toh t IZ, for Rs l0/- drawn ir favour

of Plo/Executive Engineer (530 MLD), Chembarambakkam WTP(530 MLD), CMWSSB.

Please oblige,

Thanking You,

Yours faithfully,

Flat7L73,Tower 7, Prestige Bella Vista

Mount Poonamallee Road, Ayyappanthangal Village,

Kanchipuram Distric! Chennai - 600056

Type text here

ANNEXURE-1 10
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SUPERTNTENDtNG ENGTNEER (WT&T) /
APPELLATE AUTHORITY

CHENNAI i'IETROPOLITAN
WATER SUPPLY
AND SEWERAGE BOARD
75, Urban Administration Building,
R.A.Puram,
MRG nagar, Ghennai - 28

To
Dr.V.Anupkrishnan
Flat7173, Tower 7, Prestige Bella Vista,
Mount Poonamallee Road,
Ayyappanthangal Village,
Kancheepuram District Pin Code. 600 056

?6vf "

Sir,
Sub: SE(WT&T) - 530 MLD - lnformation requested under Right to lnformation Act 2005 under

section 19(1) of RTI Act 2005 - Reply furnished - Reg
furnished - Reg.

Ref: 1 . Your RTI application dt. 09.11.2021 recei$ed by'PlO / EE (530 MLD on 17 .11.2021
2. Lr. No. CMWSSB/T&T/530 MLD/RT|/O412021 dt10.12.2021
3. Your RTlAppeal petition dt. 09.'12.2021 received by Appellate Authority on 15.12.2021

The RTI application dt 09.1 1.2O21riO" r"f"r"n"e 1$ cited bearing the details of SBI DD as DD

no 942835 dt 10.11.21for Rs 101 , was received in the office of Public lnformation Officer / EE(530

MLD) on 17 .11.2021 which shows controversy between date of application and date of DD.

With reference to the appeal petition vide 3'd cited, it is stated that as per the 2nd reference cited

the information has been furnished within 30 days from the date of receipt of the request, by the office of

PIO ( i.e., 17 .11.2021) which complied with in orbit of 7(1) of the RTI Act -2005 . However the copy of

the information has been once again enclosed here with.

\"\

Lr. No. C MWSSB/T&T/530 M LD/RT|/O 4- N2021 -22,

Copy to: P&A (RTl) Department

SUPERINTENDING E
Appellate Authority

Date. 20.12.2021

(wr&r)
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To
ffJ..ll-2il2t

Public lnformation Officer/Execlrtlve Engirroer-(S30 ML'D)

chembarambakkam w1"(530 M LD)' cMw-s sB

Ufuan Adrnirristrarion nuiiding, No.75, Santhome IIigh R,ad,

RA Puram, M R C Nagar, Clrennal' 28

o

)

sub: Application seeking infonnadon under sectiolt 6(l ) of RTI Act 2005

Sir,

I am Dr.Anupkrishnan.V resident of Flat 7L73, Prestige Belta Vista, Mount Poonamallee Roa4

Ayyappantlrangal Village, Kanchipuram District, Chennai-600056-

I would like to seek the following information from your office regarding the NOC issued to M/s

Prestige Estates Projects Ltd for the consruction of Prestige Bella Visa residentid project under

section 6(1) of KnAct 2005.

1. Please issue me a copy of the letter of NOC issued to M/s Prestige Esutes Projects Ltd dated

30ny20t2.
2. Is the RCC culven constructed at both crossing over CMWSSB land owned by M/s Prestige

Estates Projects Ltd?
3. If not, Did CMWSSB give permission to lvils Preptige Estates Projects to allot car park

spaces along the road width margin of both RCC culvert to flat owners of Prestige Bella

Vista pm.jqqts!

4. Has the allotment of car park spaces along the RCC culvert violated the conditions of NOC

issued to Prestige Estate ProJects Ltd?

5. M/s Prestige Estates Projects Ltd alloted car park spaces along the entire stretch of RCC

culven upon payment to the flat owners of PBV violating stipulations of Environmental
Clearance Lener issued o them. What action are you planning to initiate against M/s
Prestige Estates Projects Ltd?

I am here with enclosinr ,iiirr.?1ef3(p., sBI dated tollUfor Rs 10/- drawn in favour
of Plo/Executive Engineer (530 MLD), Chembarambakkam WTP(530 MLD), CMWSSB.

Please oblige,

Thanking You,

Yours faithfully

V
Flat Tower 7, Prestige Bella Vista
Mount Poonamallee Road, Ayyappanthangal Village,
IGnchipuram DiseicL Chennai - 600056

hu,ltr.A oA \-1-\\.Lou

k**
Scanned by CamScanner
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EXECUTTVE ENGTNEER (530 MLD) /
PUBLIC INFORMATION OFFICER

CHENNAI METROPOLITAN
WATER SUPPLY
AND SEWERAGE BOARD
Urban AdmlnistraUon Building'
R.A.Puram,
MRC nagar, Chennai '28

ILq frfftD

Lr. No. CMWSSBff&T/S3O MLD/RT110412021, date. 10.12.2021

To
Dr.V.Anupkrishnan
Flat 7173, Tower 7, Prestige Bella Msta,
Mount Poonamallee Road,
Ayyappanthangal Village,
Kancheepuram District Pin. 600 056.

Sub: EE (530 MLD) - Chembarambakkam WTP (530 MLD) - lnformation requested under Section Vt
of Right to lnformatlon Act 2005 - Reply fumished - Reg.

Ref: Your application dt. 09. 1 1 .2021 received in ihis office on 1 7.1 1 .2A21 .

Sir

With reference to the above, the following information are furnished below

The above information has been fumished for RTI purpose only
Details of Appellate authorig
Superintending Engineer ( V\|T&T),
CMWSSB,
No 75, Urban Administrative Buildings,
RA Puram, MRC Nagar, Chennai-28

ln respect of information, S.No. 5 your letter has been sent to the The Public lnformation Officer,
Tamil Nadu PollutionControl Board,76, Anna Salai, Guindy lndustrial Estate, Race View Colony. Guindy,
Chennai - 32. for turnishing information Oirectty to you.

tr-ttr>7ff.*>r
Executive Engineer (530 MLD)i

Public lnformation Ofiicer.otc .
a1

Hbt
\o'\f'f'tn1

keE leoMw /c
1,11;\

Copy to: P&A (RTl) Department

8! ll "" t t'':';'j.t -..91

*,, .i,, I o 
J. I 

o].Vi?./.*

{LQno' U tutr

st.
No.

Details Requested by the Petitioner lnformation furnished

1 Please issue me a copy of the letter of NOC issued to M/s Prestige
Estates Projects Ltd dated 30/0312012

Copy of NOC dt
30.03.2012 enclosed.
Refer NOC conditions.

2 ls the RCC culvert constructed at both crossing over CMWSSB land
owned by M/s Prestige Estates Projects Ltd ?

3 lf not, Did CMWSSB give permission to M/s Prestige Estates Projects
to allot car park spaces along the road width margin of both RCC
culvert to flat owners of Prestige Bella Vista Projects?

4 Has the allotment of car park spaces along the RCC culvert violated
the conditions of NOC issued to Prestige Estates Projects Ltd?
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('hr.n|l.tt llt(lrrlp$ltt:Dr

l\;rtr.r liupply

Irfirl
ENGlNEEFtilo DtREr'tl tr. _.

ticwcrugc Eotrd

No. l, Purnplng $lrtlnn n@d,(.}rcanai . hlfrw?
k No CLIIVSSOT?&"rSS0 trlgtl/ t3,f r2ottr. db i0.ot.2ot2

to

N/s-_hcrtige Esurcl Ptoj€rlr Umitcrl,
CIUrlsrnn Ar Fr6r.
ll", Thi€araja Rad,
T.ll{g:r1,
Chcnnai 600 OI7.

Slrr
Suk C|!{WSSB - Engg. - S3O }ttD - JrIo Objecrloa &rtilicarc tsst;r;d for

M/s. Eitni lT Pertr lPl Lrd to usa CMWSSB t:nd al
Ajyappaothangel Vilage a! Eccess to reacb thc o&cr ddc of the
pmpctry - ftojcct propoul cbangpd froo Spcciat Ecosromrc Zn.nc
to l'{ulti storc3ad Residcntial Building {rri& rfre joint \rcanrrg s}ong
utth ll/s. Prcrtlgc Esratcr BoJeers Umitcd - lreue o[ ]lOC for
right of ulay- Re&

Ref: I, C.}IDA Lr.lro. c3l46OEl2OlJ, dt. l3.r030tl,
2f No Objection Ccrtilicate iraled ta M/s. Estra l? Pafi tA

Lrd, dt. lt-ol.?oos. L
3l Lr.tran M/s. Prestfic Estatcs PnoJccts Ltd, dL 23.06.?01t-
4l Thig Ollicc l-r,No. CHWSSB/SEII&T|I53O }llD/ 2O12. dt.

24.Ot.2012.
,. 5t Lt- trom Mts. Prcsrigc EstDres ProJccts Ltd dt.2&ol 3013.

6l This Otfrcr Lr,No. CMrvssE/SE{T&T}/S30 MLD/ lSl/ 2011.
ob.o2.2012.dc

lrl,.
l.r.
k.

7'
It
et

tram Nilr, Frestige Ellatct Prqrgqlr
, boan lrlla, Prcstlgc Eotatsu nrcjcits
ftom blla, Prorllgc Ertntcr ProJcctr

Ltd. dt. lSro:l3ol3.
Lrd. dt.2003.10t2
Lld. rnd ?AO3.3Olt

, aaa

With rotetencc to rhc nbovc, 'No ObJcctlon Ccrtlllcalc' i3 hcrcby
irrucd tvlt$ t}tc {ollowlng,lcfin, and condtilonl.

't. PCC Conrpound wull aholt bc conrlnrctcd on thc bourtdorllr of the
. proryacd iand adfocarr lo CilWSSB lnnd wlth gltc prwloionr at both. cncit ar accclrrc! lo rcach thc olhcr rldc oI thc pmpostd mulUstorkd

rccldcntlal bultdtngt or lrdrrrtcd by tha lirm vlde rhslr dt 28.Ol.2Ol?.

Z. Tlrc clcutgu ancl elrlm nte Jor propoocd B.C.C cufvcrt ol tultablc lcng,th
nnd widiJr slloutrt bc rubmittiO for oppronl of CIIWSSB, bcfirne'
consttiuction ol ct lverl,

Scanned with CamScanner

*.E--F ::r
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5. lf any tcatt or burst occu6 in thc pipclirr ln (uturc within thc culra
;:orlion. the cutuqn rvill be dcrnolichcd by the Bord for attcndmg
ie*/burst in future and lhc sarnc has to bc rccoostnrcted at lhc ri3k
and cost of thc firm-

?- You rlrould not havc any rights, whotsoctcr to chum lhe o+/n6tldp of
rhe sbow boardb land.

S. The Eorrd rcscrver the right to Gntct upon lhe ptcmir* for an3r
inspection and to ca.ucd lhe'No Olicction Cstificate' at aoy point of
tlarc withour assignlng Eny tcason In thc lntcrcst o[ public-

9. You should include in lhc ealc dccd! ro bc crccuted for regisrrar:on
that'The purchasers shall obcy all terras snd conditionr sriyrulatcd
by CI.IWSS Bosrd to It/3. Prcltige Eststcs Projccts Umitcd and M/s.
Estn fT Park ln Ltd.. for availing the Right of wey.'

-. lO- You rlroutd furniah thc coples of thc sale dccdr to thq CMWSS Bosrd
and

I l. Ysu chouH poy an Annual Rent of Rs.2.38r7l0/- {Rupccs nro lsk}rr
&trt1l clglrt thourands scven hundred srd tcn oou I lor tlrc R[ht ol
Way for urin6, the CMTVSSB Lsnd. ltre rtnt will bc lncrcarcd bf SEB
(Plve perccntf of thc annual rent o( Rc3,38,?lO/- lFupccr tu,o la}}ls
thirty cight thourundo rsrrcn hundrcd and tcn ont, l ln cvcry 5 tEvclyc;rnt- i

.',

S. Thc pr.prrr.rt l{.C.C .rrlvurln wrtS r'luurlrnit trt I $tltlr rrlt'ntUrul tllc
urmlrnr rhrrut6 lx crrn,tlrrtflCrt uttrl*t llp trgp'fvlllrtn ttf Cll$llff$
b.ihft ut brtlt frltlllnglr 'irl os lo hnvc lltr nt'c1tr lp thrir propcrly

{. Supcrlrrun chorN tl a tr,, of thc ortlmsltod r:onrttu€llon cotl lhou td
be deporltcd lo CI$WSSB lrclorc constructlon of culvcrl.

5. The cxirring pipctinc ahould nor bc damegctl ot on, poinl of titnc'.rtd
rf any d;;rBS ls caurcd ol thc tltrrc of ''conrtructlon ol-

cuh"eric/compjunO woll. thc cnlite repoir / rcploccrncnt cosl ghoUld

bc bornc by lhe firm.

12. Thc acccptonce lcttcr lncorfrorstlng all the tGrrnr end conditiona
rndicntcd nbovc to be furntlhcd irr tlrc non.Jurhclal stnmp p.lpcr voluc
ol not lcss thnn'Id;..2O1.,

S.f==JA-:olsl, *
Celty to:
}lembcr Secrctory. Cl'lDA, Chcnnol 8"
- (or information.

t, ENGINEERINO DIRECTOR

S-dan n ed w i tiiCefrSE ah nilr

-:------_=--_<.___
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TAMIL IIADU POttUTIOl{ GO]{TROI BOARD

From To

The Public lnformation tcer,
The District Enviro tal Engineer,
Tamilnadu Poll n Control Board,
Plot No CP- SIPCOT Growth Centre,
Vandalur - a llajahbad Road,
Oragad , Sriperumbudur - 602 105.
Kan puram District.

Ref: Dr. Anupkrishnan V., Chennai, RTI Petition Dated: 09.11.2021,
received (through Lr.No. CMWSSB / T & T / 530 MLD / RTI /
SPL I 2021, dt: 10.12.2O21) here on 15.12.2021.

Copy to

Dr. Anupkrishnan V.,
Flal7173, Tower 7, Prestige Bella Vista,
Mount Poonamallee Road, Ayyappanthangal Village,
Kancheepuram District, Chennai - 600 056.

Tmt. R. Sarasavani, M.Tech., M.B.A.,
Public lnformation Officer /
Joint Chief Environmental Engineer-1,
Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy,
Chennai - 600 032.

RTI/MOST URGENT

Letter No. TNPCB/ RTIA/026817 F.No. 397/2021. Dt %9.12.2021

Sub: TNPCB - Certain lnformation requested under RTI Act - Reg.

I am enclosing a copy of the petition received from Dr. Anupkrishnan V.,
Chennai, under RTI Act, 2005 and request you to take necessary action on the
RTI petition and suitable reply may be sent to the petitioner directly within time under
intimation to Public lnformation Officer, Tamil Nadu Pollution Control Board, Corporate
Office, Chennai- 32.

Encl: Annexure.

otr*Vh^
i7 Pualic lnformation officer

.%\
No. 76, MOUNT SALAI, GUINDY, CHENNAI . 600 032.

Telephone : 22353134 to 141, Fax : 044-22353068
Email : tnpcb-chn@gov.in Web : www.tnpcb.gov.in
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Tamil Nadu Pollution Control Board
From
Er. P. Ravichandran, M. E.,
Public Information Officer/
District Environ mental Engineer,
Tamil Nadu Pollution Control Board,
Plot No. CP-58, Oragadam,
SIPCOT Industrial Growth Centre,
Sriperumbudur Taluk,
Kancheepuram District - 602 105
Email. deesor@tn pcb.qov.in
Ph. No. 8056042173

Th iru. Dr Anupkri,;Inan.V
Flat No. 7173,1-ower7,
Prestige Bella Vista
Mound Poonamallee Road,
Ayyappanthangal Village,
Kundrathur Taluk,
Kancheepuram District - 600056

Sir,

With reference to the petition under RTI Act 2005, thc following information is
furnisheci

SI Inforrnation Sought
No
1. There is no details available in this Offlce

records.

Further, RTI petition has forwarded to Public informatiun ',fiice r/Executive Engineer(530
M LD),Chembara pakka m WTP (530 MLD) to provide information/rep ly to the serial
No.2,3,4,5 as per the section 6(3) of the right information Act - 2005.CMWSSB urban
management building No.7s,santhom High road, RA puram, MRC Nagar, Chennnai -600
O28.Vide reference 2nd cited.

Hence I request you to contact Public information Officer/ Executive engineer
CMWSSB, Chembarampakkam in this regard to obtain inforrrriit <.' n in future.

Pu tc Officer /
Dlstrict E vironmental Engineer,

Information f r.,rnished under RTIA -
2005

Please issue me a copy of the letter
of NOC issued to N4/s Prestige Estates
Projects Ltd dated 30103/2012.

Ltlta

To

Lr. No / pEE /TN PCB /SpR/ RTr / F-2 654 I 2O2t, D atedtoE 012022

Sub: TNPC Board - Sriperumbudur - Certain information furnished under
RTI Act,2005 - Dr Anupkrishnan.V Prestige Bella Vista
Ayyappanthangal Village, Kundrathur Taluk, Kancheepuram District -
information furnished - Regarding.

Ref: 1. RTI Petition received from Thiru. Anupkrishnan.V,
Ayyappanthangal Village, Chennai, Dated: 09.11.2021 received in
this ofFice through Board on 27.t2.2021

2. RTI petition is forwarded to L:<ecutive engineer
CMWSSB,Chembarampakkam, vide this office letter: 05 .O1.2022.

Tt\BC Board, Sriperumbudur.
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4/27/22, 8:17 PM Gmail - allotment of illegal car park spaces over CMSSB land in S.No.51/1B2 and 51/1C2 in Ayyappanthangal Village, violati…

https://mail.google.com/mail/u/0/?ik=3c818f80f8&view=pt&search=all&permthid=thread-a%3Ar3385304092601463425&simpl=msg-a%3Ar338695… 1/3

ANUPKRISHNAN VISWANATH <anupkrishnanviswanath@gmail.com>

allotment of illegal car park spaces over CMSSB land in S.No.51/1B2
and 51/1C2 in Ayyappanthangal Village, violating NOC conditions

2 messages

ANUPKRISHNAN VISWANATH <anupkrishnanviswanath@gmail.com> Thu, Apr 14, 2022 at 7:13 AM
To: md@cmwssb.in, exedir@cmwssb.in, grfo.cmwssb@tn.gov.in

To

1.Managing Director, CMWSSB.

2.Executive Director, CMWSSB


3.Engineering Director, CMWSSB

Respected Sir,
I would like to lodge a complaint against M/s Prestige Estates Projects Ltd for violation of NOC
conditions issued to them vide Lr.No.CMSSB/T&T/530 MLD/154/2012 dated 30-03-2012 and for
allotment of car park spaces over culvert constructed over CMWSSB land in S.No.51/1B2 and 51/1C2
in Ayyappanthangal Village. They have constructed a culvert with 18 meters width violating planning
permission & building plan which stipulated 7.2 meters wide culvert only.

M/s Prestige Estates Projects Ltd has given an affidavit in the National Green Tribunal, Chennai in I.A
181/2021 that "they have a right to use the culvert in any manner whatsoever, including assigning car
park spaces. They have further declared that they allotted 16 car park spaces over the culvert to
residents of the residential complex. 

I have already sent you an RTI dated 09/11/2021 requesting to let me know what action has been
taken against M/s Prestige Estates Projects for allotting car park spaces along the RCC culvert in said
CMWSSB land. But you didn't respond to the query so far and transferred it to PIO,TNPCB.

I request you to take action against Prestige Builders for violating
NOC conditions and allotting car parking spaces over Government
land and inform me of the action taken by you via email within 2
weeks without fail. Otherwise, I will be constrained to implead you as additional Respondent
in my application OA/2021.

I am herewith attaching a copy of the affidavit filed by Prestige Builders for your perusal.

Thanking you,

Yours faithfully,

s/d

Dr. Anupkrishnan.V
Applicant in OA 21/2021

74.CA of R4&5 in IA 181 -2021.pdf

901K
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4/27/22, 8:17 PM Gmail - allotment of illegal car park spaces over CMSSB land in S.No.51/1B2 and 51/1C2 in Ayyappanthangal Village, violati…

https://mail.google.com/mail/u/0/?ik=3c818f80f8&view=pt&search=all&permthid=thread-a%3Ar3385304092601463425&simpl=msg-a%3Ar338695… 2/3

sewtt cmwssb <sewttcmwssb@gmail.com> Wed, Apr 27, 2022 at 2:33 PM
To: anupkrishnanviswanath@gmail.com
Cc: Chennai Metrowater <md@cmwssb.in>, exedir@cmwssb.in, grfo.cmwssb@tn.gov.in

Lr.No.
CMWSSB/O&M-II/WT&T/530MLD/Prestige/NOC/01/2022, Date:  27.04.2022
Sir,

Sub: CMWSSB-
O&M-II -WT&T – 530 MLD – No Objection Certificate issued
for M/s.
 Prestige Estates Projects Limited to use CMWSSB Land at
Ayyappanthangal Village
 as access to reach the other side of the property –
action taken towards e-mail
complaint – furnished - Reg

   Ref 1.    Lr. No.
CMWSSB/T&T/530 MLD / 154 /2012, dt 30.02.2012
2.    Your e-mail dt
14.04.2022.
3.    Counter affidavit of OA
21/2021 before the National Green Tribunal
South  Zone at Chennai
4.    Your RTI Application dt
09.11.2021 received by PIO on 17.11.2021
5.    Lr No. CMWSSB/T&T/530
MLD/RTI/04/2021 dt 10.12.2021
6.       Your RTI Appeal petition
 dt 09.12.2021 received by AA on
15.12.2021
7.    Lr No. CMWSSB/T&T/530
MLD/RTI/04-A/2021 dt 10.12.2021
8.       Show cause notice Lr. No.
 CMWSSB/O&M-II/WT&T/530MLD/
Prestige/ NOC / 2022, dt. 22.04.2022

 
***

With
 reference to 2nd cited, CMDA, in order to issue planning permission
 to the
proposed Multi Storied apartment at Ayyappanthangal, requested NOC from
CMWSSB and
the same was issued accordingly, stipulating 11 terms and conditions
which were legally
accepted by M/s Prestige Estates Projects Limited.   As ownership of land lies with
CMWSSB, Now
 based on the terms and conditions, show cause notice vide Lr. No.
CMWSSB/O&M-II/WT&T/530MLD/Prestige/NOC/2022, dt. 22.04.2022 have been
issued on
25.04.2022 to M/s Prestige Estates Projects Limited, to show cause
 within 15 days on
receipt of the notice towards cancellation of NOC, for the
allotment of car parking over the
culvert.  Reply will be analysed according to the merits.

It
 is further stated that for the RTI petition dt 09.11,2021 all the available
 relevant
information has been furnished as per RTI Act 2005 vide Lr No. CMWSSB/T&T/530
MLD/RTI/04/2021 dt 10.12.2021. For the information regarding non compliance of
Environmental Clearance letter, the same has been forwarded to PIO of TNPCB to
provide
information.




Regards,

SUPERINTENDING ENGINEER (WT&T)

CMWSSB

23ANNEXURE-5



BEFORE THE NATIONAL GREEN

TRIBUNAL (SZ) CHENNAI

IA 181/2021 

in

Original Application No. 21/2021

BETWEEN

Dr. Anupkrishnan.V …. Applicant

VS

Director, Ministry of Environment

Forest and Climate Change,

MOEF&CC RO(SEZ), HEPC Building,

No.34, Cathedral Garden Road,

Nungambakkam, CHENNAI

and 7 Others     …….Respondents

Rejoinder Filed u/s 19 of the

National Green Tribunal Act, 2010

Dr. Anupkrishnan. V

Party in Person




